ﬂasaru:‘,

CENTRAL ADMINISTRATIVE TRISBUNAL ALLAHABAD,

——

Rﬂgistrﬂtiun No. 213 of 1985‘

Vijay Dashmukh ' .o oo Applicent,

Versus

Secretary, Union Public Servicae Commission
New Delhi 2nd another oo .o Oppe.parcties,

| Hoi'bla D.a.ﬂiara-ﬁembﬂr-ﬁ
{ » Hon'ble 4.5, Shﬂrma-ﬂumbur-J.

: ( By Hon'ble D.S.fispa )

In this application undap section 19 of the Administr=tiue

& ' Tribunzls Act, the applicant has claim2d a highsp starting salary
;; of Rs.1200/- in the WL pay scale of Rs.1100 -50-1507. fccording
i : to the application, ths applicant had applied for the post aof
Scientist(C) in resmonse tg advartisement publishag by U.P.S.C.

' in August,1984. In column (IX) of the application form, the o

& 7!
1 -
-

applicant had Specifically mentioned that he had raquestad for

an initial pay of 38.1,200/~ in the pay scales of 12+1,100-50-1,537.,
}351 e This was with refesrence to 2 provision in the sdvertisemant sheat

; '4;;'_ h pProvided along with tha application form,in which it was mentioned

- % Pay
-gﬁ Wad that highsr initial/hay be granted to a candidate having spzcial

Qualification and exparisnce, He was sclectad For thes post , but he
was informed by raspondent no.2 vide ita letter dated 8th Auoust, 1985
that his request for grant of the hlghur starting salary heos not

: be2n acceptad by U.P. S.Cey and therafore, he could not ba given
the initial salary demended by him. He had 21so meds a Tepresentation

N

to theU.P.s5.C, on 23.4,1985, but he had resceiyed no reply to his B o

-

& o C o
P rapressntation, Agarieyed by this, he has filed the instent ippﬁiﬁa:u;-
v e ~_'l . i

Ak
The applicant has baan absenting sincs filing tha appli»¢ gja

9N 26.5,1985. He was informed about the dats of huaring ﬂf”%u

TN & l
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?

case even on merits and found that the recommendation of the

2 e
" U.P.S5.C, for highar initial salary is not a right having accrued
';ﬁ. to him under any rule or ordsr on this subject. We also Psel that
| we ne=d not interfare with the judgment of the U,.P.S.C. on the
=ﬁﬁquu-allﬁ§atiun of the applicant that some othar persons having
lower qualifications ware given higher status. |

In our opinion, this application is not maintainable =2nd
it is rejected summerily.

S = M“:m* o
- mem;///?{\ ‘1?“, !ﬁé
r=-A nmber-J

W
F g
»

3
SRS e

T,

e .

-

s v




